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the institutions recognised b y  the 
Commission and which are registered 
under the Registration o f Societies 
A c t  1860 The Commission ensures 
the supervision o f proper utilisation o f 
funds through its zonal officers and 
in tern al audit parties.
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Cement Factory

27. S hri D oraisw am i G oundar: W ill 
the M inister o f  Com m erce and Indos- 
toy be p h a sed  to state w h ether there 
1* a n y  proposal to start a  cem ent 
facto ry  a t K n sh n a g in  and at H arur 
ta luk, S alem  D istrict, M adras during 
th e  Second F iv e  Y e a r  P lan  period’

X&e M in ister o f Industry (Shri 
MsrafeftaJ S h ah ): A n  application
under th e Xndtunes (D evelopm ent and 
R egulation) A ct, 1851 for setting up a 
C em ent F actory  in  S alem  D istrict has 
been received and is under consider­
ation

D EA TH  O F  D R A  N SIN H A

Mr. Speaker: I have to inform  th e  
House o f the sad dem ise of D r. A  N. 
Sinha who died on the 5th July, 1857,. 
at Patna at the age of 71

Dr Sinha w as a m em ber o f th e  
C entral Legislative A ssem bly from  
1935 to 1937 and m 1937, he w as 
elected to the B ihar Legislative A s­
sem bly He becam e the Finance 
M inister m  the B ihar M inistry in
1937 and held that office till his death.

The House w ill jo in  w ith  m e in 
conveying our condolences to  the 
m em bers o f his fam ily  T he House 
m ay stand in silence for a couple o f  
minutes to express its sorrow

The Members then  stood tn silence 
for two minutes

18 tes.

M OTION S F O R  A D JO U R N ­
M ENT

P ro p o sed  s t r i k e  o r  P  & T  em ­
p lo y e e s

M r. Speaker: 1 h a ve  received notice 
o f an adjournm ent motion tabled 6 y  
S h n  Sadhan G upta It reads

“T h e failu re  o f the Governm ent 
to redress th e grievances o f  the 
em ployees of Post and T elegraph 
D epartm ent, as a  result of which, 
a G enera) S tn k e  o f such em plo­
yees is to take place”

T h e M inister o f  C o  operatis e  (D r. 
F . S . D eshm nkh): M ay I c la n fy  th e  
position9 (Interruptions)

Mr. S peaker: I thought there w as a  
change o f  portfolios

T h e M inister o f  Transport and C em - 
— ( ghr i  L a i B ah ad ur S h ss- 
s l r i ) : I  h a ve  received  a  num ber o f  'c a ll 
attention1 notices and also a num ber 
o f  short notice questions on th is su b­
je ct I f  y o u  w ill perm it n s ,  I  sh a ll
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m a k e  a fu l l  statem ent in  a  d a y  or tw o 
I  do n ot th in k  th e  adjou rn m en t m otion 
ih o u ld  b e  considered before  th e  House 
h e a rs  m y  statem ent

Mr. Speaker: T h e bon M inister w ill  
m a k e  a  statem ent in a d ay  o r  tw o  I 
d o  n ot k n o w  ho w  w e  can discuss an 
a d jou rn m en t m otion re la tin g  to a 
p rospective strik e  A n yh o w , m easures 
h a v e  to b e  taken  A n  adjournm ent 
m otion does not seem  to b e  a proper 
m ethod o f d raw in g  th e  atten tion  o f 
th e  G overn m en t O f  course, du rin g 
th e  period o f negotiations, th ere w ill 
b e  dem ands on one side, th e  other 
s id e  w ill tr y  to m eet them , b u t if  the 
dem an ds a re  excessive, it m ay not 
B oth  are  possible T h erefo re, it  is 
to o  e a r ly  to  cen sure th e G overnm en t 
fo r w h at th e y  h a ve  done or not done 
A lso , in v ie w  o f th e fa c t th at the hon 
M inister w ill  m ake a statem ent w ith  
regard  to a ll  the ‘c a ll atten tion ’ notices 
.and short notice questions, su re ly  he 
w ill  tak e  note o f w h a t is m entioned 
in th is adjou rn m en t m otion a lso and 
m ake a fu ll  statem ent, so as to avoid, 
if  possible, a n y  threatened strike

T h is  is a  v e ry  im portant m atter and 
I  am  sure th e G overn m en t w ill  g iv e  
sufficient in form ation  T h ereafter, w e  
s h J l  see w h a t is necessary

So fa r  as th e  adjou rn m en t m otion 
is concerned, I do not th in k  it  is 
necessary for m e to  g iv e  m y  consent 
to  it

Shri Sadhan Gupta (C a lcu tta -E a st) ’ 
It m ay be h eld  o ver till  th e M in ister 
m akes his statem ent

Mr. Speaker: It is u nn cessary He 
w ill  m ake his statem en t T h ereafter, 
i f  necessary, w e  w ill  h a ve  a discus­
sion

8hri V . P. Nayar (Q uilon) F o r that, 
ano th er notice w il l  b e  necessary

Mr. Speaker: N otice o f a n  ad jou rn ­
m en t m otion is  n ot th e  o n ly  course 
open T h ere  a re  m an y oth er notices 
th at can b e  g iven  u n d er th e  ru les

Shri Sadhan Gupta: T h e position is 
su ch

Mr. Speaker: H ie  hon M in ister has 
agreed  to  m ak e a  statem ent L e t  us 
w a it  and see w h a t w il l  happen It  is 
not n ecessary th at discussion should 
ta k e  p lace on an  adjou rn m en t m otion 
T h ere  a re  m a n y other m ethods w h ere ­
b y  atten tion  can  be draw n  and a  d is­
cussion can  tak e  p lace  I  w ill  certain ly  
consider a ll reasonable requests fo r  a 
discussion, if such a  discussion is 
necessary, a fte r  the statem ent is m ade

S h ri V  P. N a yar: D o w e  take it 
th at the M inister has accepted the 
short notice question s7

M r. S p eak er: Y es, he w ill answ er 
a ll o f them

S h ri L a i B ah ad u r S h astri Perhaps 
if  I m ake a statem ent, th e short notice 
questions could  be accepted as ordi­
n ary  questions

S h ri V . P. N ayar: In regard to a 
‘ca ll atten tion ’ m otion, w e  cannot put 
questions I f  th e M inister is prepared 
to  accept the short notice questions, 
w e  w ill w ait

M r. Sp eaker I sh all forw ard  a ll 
th e  short notice questions and also 
th e ‘ca ll atten tion ’ notice to him  He 
w ill  m ake a  com prehensive statem ent 
I w ill keep  a ll these notices pending 
In case a n y  fu rth e r elucidation is 
n ecessary, I w ill  adm it them  as short 
notice questions, subject, o f course to 

, h is accepting them

P r o p o se d  s t r i k e  01 C T O  e m p lo y e e s

S h ri Sadhan Gupta: I am  not press­
in g this motion, as it  is settled

M r. S p eaker: T he C T O  dispute is 
settled

P r o p o s e d  S t r i k e  b y  C e n t r a i G o v e rn ­
m e n t  E m p lo y e e s

Mr. Sp eaker: I have received notice 
o f  an adjournm ent motion tabled b y  
S h n  S  A  D ange and S h n  A  K . 
G opalan  It relates to

“T h e situation arising out o f the 
reported decision o f various orga­
nisations o f  C entral G overnm ent 
em ployees to  go on strike”




